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0.A. 285/2002
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' 26,8,02 - ‘Heard Fir. A,Deb Roy, learned ~
4 5-1?. LiGeSuCy Ligrathe Respondents and
" alsg Mr. M,K.Mazumda r, learnsd counsel
for the applicant. |

The application is admitted,
Call far the record'
The respundsnts are allowed
“Four weeks time to File uritten state-
.. ment. o
X - 1 List gn 24,9,2002 for orders,
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Member Vice=Chairman
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24.’90-02 )
_, On the prayer of Mr.A.Deb Roy,
"8r.CeGeS.Ce further two weeks time
. - is allowed for filing of written
L S A ST gtatement List on 7.11.,02 for
I JOrderso S Z;\-——————’xn,

Vice=Cha .lman

im | ' _ A " "

7e11le02 Further four weeks time ig i

allowed on the prayer made by Mr.A.

' Deb RAy, Sr.C.GiS.C. for filing of

: ' ' § written statement. List on 10412.02 |
for ordars.
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ot & oT thEBEGTSEYY DATE “Brdér oFf The Tribunal
e 2 —
: © 6.1.2003 Present: Hon'ble Mr Justice V.S. Aggarwal,
i ; Chairman
‘ f Hon'ble Mr K.K. Sharma,
? / Administrative Member
S8 02 i ? : . Heard Mr M.K. Majumder, learned
< | 4 counsel for the applicant. There is no
C—c)’y Q“M‘-’ representation on behalf of  the
™ / S ro 1 respondents. Hearing concluded. Judgment
“ e s Ao S 1 delivered in open court, .kept in
a ivfkkc jd“" " 4 separate sheets. The application is
A Fo T ﬁ@f dismissed. No order as to costs.
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The Union of Indjia and others

Mr (A.) Deb Roy, Sr. C.G.S.C. (not present)

o | - | » S
TN CENTRAL AUMINISTRATIVE TRIBUNAL
LRV ' GUWAHAT I BENCH
R  0.A. / R¥K¥ No. 235, . . of 2002
]:
i‘
| | | 6.1.2003
| DATE OF DECISION soevacocacooocoss
o
Smt Lakheswari Devi e e e e e e e s s e o . . .APPLICANT(S).
i
! \
i N
Mr|MJK. Majumder . o .
01 G‘ o o ©° o o ° ° ° o o o o o ° ° Qo L o o ® ¢ o ° ADV(x:A’FE FOR THL
- APPLICANT(S).
! “
i ]

i
I - VERSUS -

1

« ¢« « o o « o« oRESPONDENT(S).

° ° ‘

. . ADVOCATE FOR THE
RESPONDENT(S) .

THE HOW{BLE MR JUSTICE V.S. AGGARWAL, CHAIRMAN

THE HOWN/BLE

l MR K.K. SHARMA, ADMINISTRATIVE MEMBER

t%er Reporters of local papers may be allowed to see
judgment ?
L‘

Tovbé referred to the Reporter or not ?

Wh%tﬁer their Lordships wish to see the fair copy of the
juﬁgqent ?

Whgt$er the judgment is to be circulated to the other
Benches ? ‘
P
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i CENTRAL ADMINISTRATIVE TRIBUNAL
F GUWAHATI BENCH

H Original Application No.255 of 2002

i Date of decision: This the 6th day of January 2003

| The Hon'ble Mr Justice V.S. Aggarwal, Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

P Smt Lakheswari Devi,
Wife of Late Hem Chandan Borah, -
Village- Chagoli Chuburi,

i P.O.- Bihuguri, District- Sonitpur,
thssam. «e....Applicant
H‘By Advocate Mr M.K. Majumder.:

! = versus -

1l. The Union of India, represented by

The Scientific Advisor to Raksha Mantr1,
v Ministry of Defence,

1 D.G.R. & D. Organisation,

i  New Delhi. :

2. The Director Research Laboratory,

E Tezpur, Solmara, P.O.- Dekargaon,

F '~ District- Sonitpur, Assam. «.....Respondents
[By Advocate Mr A. Deb Roy, Sr. C.G.S.C. (not present).

The applicant by virtue of the present application

e

seeks a direction to the respondents to consider the case

O

f her son for appointment to any post in Grade 'C' or

G

rade 'D' on compassionate grounds.

— =

e W et e P
.

Some relevant facts are:

That, the husband of the applicant died on

He left behind the applicant and a son, Bipul
i‘_.

|

Chandra Nath.
B

I

compassionate appointment of her son on 12.12.1995

Ak

The applicant submitted an application for




pleading inter alia that she has no source of income in
the family and her husband had died after a prolonged
illness. She complains that though she was aséured that
her case would be processed and she should. wait,  but,
ultimately, the request of the applicant had not been

accepted. Hence the present application.

3. Needless to state that in. the reply filed the
application has been contested. It is not in dispute that
the husband of the applicant had died as alleged by the
épplicant and that she had submitted an appiication for
appointment of her son on compassionate ground. It is
statéd that as per the decision of the Government of
India, since the case of the applicant and her son did not
fall within the gnidelines or in other words, the income
of.the family was more than the prescribed amount and they
were not below the poverty line, the request has been

rejected.

4. | After hearing Mr M.K. Majumder, learned counsel for
the applicant, we are of the opinion that in the‘peculiar
facts it will not be permissible for this Tribunal to
interfere. We have already listed the details 1in the
precediné paragraphs to indicate that after the death of
her husband, the applicant had applied for appointment of
her son on compassionate ground, but what has not been
disputed is that 5% of the DR vacancies are reserved for
appointment on compassionate ground. The instructions of
the Government of India further pfovides that the- - income
of the family should be below the poverty line. In the
pfesent case on both the counts the prayer fails. It has
been pointed out that there are no DR vacancies for
appointment of the applicant's son on compaséionate ground
since the income of the applicant and her son is pension

Rs.535 + D.A. Rs.791.80 which comes to Rs.1326.80 per

//(g “ﬂﬁ&//’,/—”{fl monthe eceeceess
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»
| month which . is above the poverty line so fixed.
; Resultantly, looking at the case of the applicant from
ﬂ this angle the applicant is not entitled to the relief
é) L claimed. The application must fail and it is dismissed.

No order as to costs.
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IN HE CINIRAL ALMINISIRATIVE CRIBUNA 5 GURAHALT BENGH,

(an application wder sectinn 19'of’the
administrative pribunals Act,1985) .

Title of the case - O, A NO. 25% /202

smtie 1, akh eswari Devi,

= VErsu G

esevee Applicant.

’

Union of 1ndia & oxge.

gleo, rhexure,

L4

1.

3
4.
5

7.

8.

e
10,

sesvee” Respondentes,

LN D E X

Particulasxs, Page No.
application, 1«10
verification, 1.

I Death certificate, . 12« 13.

11 Lejal Helr certificate. 14,

III application dtel 21295, 15,

IV afiidavit dtd, 0.5.97. 16,

v ‘Fresh application dated

7e 30 00, 17.
VL series, Reminder to ppplication 18 = @,
o8

ViI. Applicatior? rgig:.s.lq DOl,. A -~ 22,

VIII (1) No objection, 23,

VII 2t 11.

Other Testimonial g, 24 - 33,

Filed by ~ Al hasvn

Advocate,
31~ 7. 0L,



IN THa CENTRAL AQMNIS)?WIVE TRIBUNAL , GUWAHATI BENCH.

(an Application undex section 19 of the
"&dmini‘smnative Txibunal Act, 1985).

OvRe NOu - /002

BEPWEEN -
st i ga}d:els'wari vevi,
WO i;ata Hem Chandzra Bmcéh,
village = Chagoli chuburi,
é;o. - Bihuguxd,
Distzict - gonitpux, assam,.
sesess ADplicant.
AND -
l. Union of India,
represented by -
T7he scientific advicor o Raksha Mantxd,
Ministyy of Defence, D,G.R & D. Omjanisation,
vew Delhi - 110011,
% The Dirpector Reseapch iaboﬁatm;y,
Tezpur, &Hlmara, P§0. - Dekapjaon,
ﬁisbm.et - gonitpur, assam.
eseess Respondents,

=)= T
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DELAIL S OF THs APPLIGATION,

Brticulazs of omden(s against which this

application is made.

gubject in prief, ;- uUndue delay in eongidering
the appointment of the oniy
son of the applicant on
wmpassionate g mwund on death
of her husband aftex pmlong

treatment of cancer on 11.11.95.

Jurisdiction of the Tribunal.

The applicant declares that the subjecte-matten o
nf this application is well with the juzisdiction

nf this Hon'ble 9 xibunale.

e

himitatiz:)n.
The applicant further declaxes that, the

application is not barxed by limitation.

Facts of the case -

That the applicant is a citizen of India and

as such she is entitled to all the rights, pmtections

and privilejes as guaranteed under the constitution of

Indiay

4o %

That the applicant lost her husband on

11.11.95 shéen he was an employee of the office of

the".ﬁﬁtt

) T TR



2.

the pirector, Rresearch {,abn::atony._ in the post of

Junior gestetner gperator of b. R.L «¢ TODUL,

oy of Qeath certificate is annexed as

Annexure - 1,

4e 3 That the husband of the applicant died of

cancer afterx pmlong treatment leawing beéhind the 7

2pplicant wife and theirx only son sri Bipul chandra

-

Nath ags dependent,

Copy of the lejal heir certificate is annexed

A& Anexure - Ils

4o 4e ‘, Phat on death of the husband, the applicant

on .advise of the Respondent No. 2 filed application for
ompassionate gppointment of her son on 121295 ontende-
ing inter alia that thepe is no source of inoome in the
ﬁamiiy‘ and the husband died after pml'ong t reatment of
cancer for which they had to spend money like amything
but unfortunately he died which cauged them emnomi-
cally suffey and since there was no other source of
inoome they had to bormw mney £rom xelatives and
prayed to appoint hex only son on mmpassionate ground
ﬁo meet up the immediste need for mere survival of the

dependant,

A COPYsssees

) )T ’2%’0\%_



A opy of the representation dated 12,1295

ie annexed a8 ANNEXUNE - ITIe

4 5e That on receipt of the application the
respondent directed the applicant to submit some papers
and document in the form of affidavit, !4@3«11 heir
certificate and no-objection cestificate to appoint
her son on oonpassgionate gmund and acmrdingly the
applicant submitted the required papers and documents
with declaration that she does not have any objection
for wnsiderzation of her son's appointment on oonpase
sionate gmund undey die-in-hamess scheme and waited

for early reply fmm the respondent,

4,6, That thereafter she met the rRespondent No, 2
persnally and represented and prayed for early
appointment of her son against any post available,

the regpondent in reply simply assuréd her that hex

case iz under pmwcess and asked to wait,

407  That in the year 1997 the Resgpondent asked
the applicant to file legal heix certificate and the
declaration again to owaplete the pmcess of granting
corpassionate appointment and the applicant £inding

no otheéer,eeese

20) 37pe 1) e



nm'other; altemative filed the same pgpers with the
hope that this time her prayer will be onsidered
-and the authority duly mc:@iwd the same upnder seal

and signature,

oopy nf the affidavit dated D,5,97 is annexed

a8 annesure « IVe

4.8, That as the Respondent did not take any step
to pxbvida a job to the son of the a@plicmt for a
1ong time and as the financial oondition of the family
became migerable one due to heavy loan taken at the
time of tgeatment, the applicant again submitted
anoth_ms application to the Respondent NO.1 on 7th
march, 200 peiterating the facts inter alia that she
Tezur on 12th December, 1995 for appointment of her
gon on oonpassionate gmund but no appointment offer
have been given to her son. The py of the gpplicas-
tion was also sent to the Respondent No. 2 for |

necessary action,.

copy of the application dated 7, 3, 000 ie

annexed ag annexure - Ve

4.9 That the applicant thereafter sent reminder
on 9.5 D00 to the pespondent yo.l with copy to the

REPONUENT seeve




' respondent no. 2 referxing her application dated
7o 3o D00 requesting to intimste her the present position
of sppointmente of her son.

It is pertinent to mention that, thereafter she
corresponded with the Respondent over telgjram on
2460 2000, 18,8, VOO vhich omuld at least resulted to
‘reopen the case of sympathetic oonsidezation by the
Reondent to ask theé gpplicant and the son to file
afresh no objection certificate by mother against
considegation 0f ompassionate appointment of her s=on,
£resh application by the son seeking sppointment on
omrpassionate gmouna with testimonials and bilodate

etc. The applicant being left with no optioné but to
oonply with the superbapjaining power of the authority
submitted the requlred pazticulam atfresh for fawurae

ble angideration on 5.1, 201.

copy of the remindex, fresh application no objec.
tion certificate and testimpnials with bisdats
 are annexed as annexure Vi-series, and VII and

m&: series respectively.

4.10. That since submission of application in the

year 1995 the authority have not onsidered the case

of thesesses

ESNps eSS o



of the spplicamt instead they have unnecessarily-
dragging the matter asking time and again to file
fresh application whidh is against the formulated
scheme of the Covemnméent which resulted to ruin the
familye |

4ell. that the applicant most humbiy submite that,
due to non-consideration of the gppointment of her son
and merely dragging the mattex the family is being forced
to a helpless situation Where there gppears to be no
positive hope of cnsideration by the Reésgpondent as
such, finding no other altemative, the applicant
oppaxkx app mwaching this Hon'ble Tribunal for pmtece
tion of her lejitimate right and it is a fit cpse vhere
the Hon'ble Tribunal may izaka lenient view to intexfere
with and to pmtect the right and interest of the
applicant by directing the respondent to cunsider the
case of the applicant, .

4.1 2 That this application. is made bona fide and
for the cause of justice,

S5e Gwunds for relief

with lejal pmvision,

5.1,  For that, the Réspondet acted illegally and
arbitrarily in non-onegideration &f the case of the

applicant for a long time and winlated,.

5. 2..0.0‘

axf@ﬁ%ﬁ



B¢ Za For that the Respondent tili date have not
wnsideged the prayer for ompassionate appointment
nor have intimated position instead, even after lapse
of 6 years seeking fresh aspplication without oon siders
ing the garlier one filed on 12,1295,

5.3, = Forx that the Repondent have cnsidered the

case of other pplicant vho arxe similarly circumstanced

'bz;,t have not oonsidered the cage of the gpplicant and

this violated the pmvision of art. 14 and 16 of the
constitution of india,

B¢ % For that, aspex the formulated scheme, the
dependent family of the deceased who died in hamess,
shall be immediately extended help to save them from
immediate necessity providing appointment on applica-
tions But in the instant case, the Respondent in total
defimnce of the scheme delayed the matter without even
onsidering the gpigit of the scheme and thereby fruge.
trated the right guaranteed under axticle 19, 38, 3,
41 and 43 of the constitution of 1ndia. ”

545, Forx that, the gpplication was £iled within one

month of death, being eligible ton be oongidexed, but

SincCeeese

a?’@@%ﬁ%\’



since then he was assurxed and the applicant acted on
legitimate and bona fide expectation, but the rResgpon-
dent did not intimatevanything‘ and kepy the mettern
pending vhidh anounts to denial and while denying the
Respondent did not give opportunity of hearing which
violates principle of natural justice and administya-
tive fair play.

6, Details of remedies exhausted,

that the applicant states that she has exhausted
all the remedies available to her by £iling application,
reminder etc. and there is no other altemative and

exficacious remedy than to file this application.

7. Matters not previcusly filed or pending

with any othex ooust,

The spplicant further declares that, ghe had not-
previously filed any applicetion, writ p\e!:itign, ox
suit before any osus;tbr any other authority or any
other Bench of the ?ribunal xe;fasﬁing the subject @atte::
of this application nor any such application, writ
petition or suit is pending before any of them,

8...0’
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B. Relief(s) sought fog

In view of the facts méntioned in parxa 4 above

the spplicent prays Bor the following reliefés) -

(1) to direct the respondents to oonsider the case
of the applicant 'appo:inting her son in any post

of G rade- !'C* m: G.n;."ade - '1;' on conpacsl‘:mate

g wund and/or gx:ant the appmval/ sanc:tion for

Lo .,

appomtmmt' on oonpascionate gmund under Direc-

torx , Research gaboz:atmy. Tegux, within a ver:y
ghort perind,

(II) any other appmwpriate relief(s) as the Hon'ble
Pribunal may deem f£it and pmper.

9.  Interim oxder,if any, prayed for ;

pendency of this appliéation ghall not be a bar
to oonsider the case of the gpplicent's son as per

scheme nf the Govemment,

.  Particular of the I.P.0 y
10 a 'y _’__g__ocz/g?ééoi

i) T.P.0s NOs s M

ii) Date of Tssue 3 25—F- 0L %~ 4

idd) Issued fom W
iv) payable at s ak PRV

1. Lidt of enclosure g ;\ given in the Index,

._?/0*67' L.
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VERIFICATION,

.,‘I, smti, i:akhaswari Devi, wife of late Hem Chandra

Boxa, aged about 49 years, pesident of chagoli
Chubuxi, Bihugurd, nditpur, do hereby vexify that
the statement made in paragrzphs 1 to 4 and 6 to 11
are true to my knowledge and those made in parag raph
5 sre tyxue to legal advice and I have not Supp ressed
any material fact, |

and I sign this verificetion on this 21s}day

of guly, 4002

o

signature of the applicant.

D



1. _ ABNEXNre = Lo

Qm:xc@ sg 839'

DEATH_CERTIFICATE, Foxm No. 10,

It ishereby certified that the below mentioned
in.ﬁpmnati@n has been wmllected £xom the original
magis;’ey of the office of the BPHC, Mouza - Bihuguri
under G’vahhém Qevempment Bloc};, Digtrict ~sonitpur,

assam,
Namé - Hem chendra Boxeh.

Mal 8,

Date of death: 11,11,95. Natdionality. Indien,
place of desth ; chagolia whuburi. Permanent addresss-

Chagoli dxubu;;i,ge.
Bl Bihuguriamnitpum.
son of i:ate sonal Bora.
Present pddress:;- Chagoli chubupi, Regydne No. 282

Date of Rejydn.-k
16.11.95,

signenf issuing authoxity
Designation, - I1lagible,

Date - 28,11.95.

Ne Be ¢ Caluge of death reovrxded in the Regictm:: S
pdkeomk will not be mentioned, -

Advocate.




Attosted !
=1

Advocate,

14
- X3 -

apnexure - II, _-~

GO VER\EMWT CDF HESAM, :
OFFICE OF THE uEPU’lY COMMIL SSIONERS 5 SGNITPUR:. TEZPUR,

(MAGI STRACY BRANCHY .
No. 8VF=3/96/97/662, ‘Date- 27.3.97

CERTIFI CATEs
This is to certify that the $ollowing persons
are the legjal heizs of deceased Hem Chandra Boya of
ville = chagalichuburi under Tegpur police gtation,
Distpict ~ sonitpur, assem. The deceased was serving =

< ¢
ag J me Gestetner Operator under pefence Research ,4'&{
vaboratory, Tegpur, Assam, L
é;.m.. Name. , Relationship, _age.

1, snti t,akheswari bevi, wite, 45 years,

2  shxi Bipul chandras Nath, son. % w

This certificate is issued on the basgie of the
report received from the Circle gfficer, Tempur Revenue
circle vide Noo TRC-Z/94-97/3149, dtd, 12, 3,97

this %5 certificate is issued for the pumose of

Pension, Gratuity and G,I1.8. only.

S/ -
addl. Deputy Comul ssisner,
sonitpur, Tezur,

Mem No. SVF. 3/96-57/662(A) Date - 27.3.97.

oopyY to :- ghri Bipul chandra yath, §/0. pate Hem Chandra

pora, village -Chagz1i chuburi with reference
to his @plicaticm atd, 24.-2.97,

§d/~ Illegible, ’
Addl., Deputy Commissicner,
Senitpur, Tempur,



A

Attostad
N

Advocate,

The Director, _
Defence Research 1 aboratory.

subs- application for the post on onpssionate
Grouwnd in sri Bipul chandra yath.,
sir,
with due regpect @£ 1 would like to intimate

you the following few lines for your kind oongsidergation

(i) My husband late Hem Chandra Borsh, 1.G.0e was

an Employee of thisiamnatom and edpired on llth Nav;
1995 after pmlong villness.

(ii)
after

affer ny ny husbanG Expired, as a result I have been

i have no other source of inome in ny family

paying ecoonomically tmuble to run ay family.

(did) g2 under this circumstances, I pay to you to

appoint ay son sri Bipul chandra nath on oompassionate

gyound in this laboratory, '
Thanking you,

Date - 121295,

Youxs faithfully,

Mk sd sri ygkheswari Debi,.
‘Miss -~ L,ate Hemchandzra Borah.,

Vill, - Chagolichubuzi,
PCO: - Bihuguxi.

Digt - gonitpur (assam).

ST
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appexure - Iv.

AEEI DA VI T,
I, smti, ﬁaidxeswari bevi, s/o. i;ata Hem Chandra nora
aged about 45 years, by religion Hindu by occawpation
housewife a resident of village Chagolichuburi, Mouza -
Bihuguri, in District - sonitpur, assam, do hereby
on solemn oath and affirmation, state ag under g~

. That Sri Bipul cChandra yath is my only son and

I am depéendent on him,

Ze Tthat 1 do hereby solemnly fi‘imlém that 1 have Wile
fully given ay oonsent to the appoibtment of my son

sri Bipul chandra yath on oompasgionaste gmumd oon £eGle
ential to the death of my husband abovenamed vho died
while in service,

3. that this affidavit shall be used by way of my
decleration to the effect that I have given my wilful
consent in the matter of sppointment of my son Sri Bipul
Chandya yath on oompassionate gmund,

- yverifications !

I, smti, i,akh&-swax Levi, do hereby declare that the
statements made above axe true to the best of ny knowledge
and belief and T sign this verification at Tezpur on
Dth day of may, 1997, |

1dentified by -

gd/- 1llejible,

adwcate, Tezour, swom before e by the deponent
being identified by gri K.P, saikia,
adweste, Tepur,

84/~ 11llejible
D,5,97,
Magist;:at@. Tepuxr, -

sd/- spi £Maswam Debi,



i Attosta:
A

ddvocate.

AN exXure - Vv,

From ¢ smt, y,akheswari Devi,
W/0. 1,ate Hem Chandra Boxah,
vill, - Chagaldl chuburi,
PeDo = Bihw;iri.
Distt., - gonditpur (assam

The gcientific adviser to Raksha Mantri,
ministry of Defence

B R & b Omanisation,

New Delhi - 110011.

1o

(1]

subject :- Request fnr the post of{.nc. of gri Bipul
Chandra Nath as Compassionate pppointment,
sir,
with due respect 1 bey to state the llowing few lines
in oonnection of sppointment of ny son sri Bipul ch, Nath s
(n) *hat sir, 1 am the wife of gri Hem chandxa Borah

Who was serving under DR, Tezpur as Gestetner
operator and expired on 11 Nov. '95 after pmlong

suffering f£frxom cancer,

(b) That my husband had no inoome source except the
low grade service,

ic) It is very difficult to me to meint
fmom the family pension. '

(d) that sir,.I have alrxeady applied to pirector
Research raboratory, Yezpur for sppointment of ny
above son on 12 Dec,'95 with oonplete documents,
But gppointment is not yet getting by ny above zon.

Therefore, you are requested kindly oonsider my case
and appointment may pleased be made to my son & that I may
be able to maintain our family particularly in this hard
day se

ain our family

¥Your kind oonsideration is requested please,
Theanking you, .
Yyours faithfully,

Date;07 Mar* 200. 5d/e Sri ;:akhasr:i pebi,

copy to i- (sMT, Lakheswari Debi).
l. Diregtor research i;abox:atmxy '
pepur, solmara, P,C.=-Dek{larjaon,
Diste sonitpur, (assan). : RequestrR for necessary

action on the above matter,
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apnexure - yI (series) ..y,

From =

smt, t.akheswa{:i Devi,
1.ate Hem Chandra poreh,

vill, - Chhagali chubuzi,

Dist. - gonitpur (acsan).

i)

The gcientific adviser to paksha Mantri,
uinisty of pefence,

I3 R D Omjanisation,

New I;:ﬁlhi - 110011,

subject :- Request 31 the post of LIC of sri Bipul
Che Nath, as compassionate gppointment,

sir,
- Reference ny applicatisn dated 07 mar ° Z)OO.Y
May the present position of appointment of ny son
sri Bipul chandra Nath please be intimated at an eamly
date,
Thanking you,.
Yourxs faithfully,
§9/- sri rakheri Debi,
Dated ; 09 May, 'D00.  (SMi. LAKHESHART DEVI),

oopy to ;-
1. Director, X Reference ny appli_

Defence Reseanch gaboratory, X cation dated 07 Max
Tepuy, glmara, P.O.Dekamaon,) I may please be inti

Dist, sonitpur (srssan). X present positinn of

200,
mated

X appointment of ny above
=n sri Bipul ch.nath

at an early date,
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annexure -V (Srs.) -3 2%

Tthe sclentific adviser to Raksha mantxi
ministry of Deféance,

I R & D Omyanisation,

New Dellii - 110011..

. conpassgionate appointment in. respect of gri Bipul

ch.‘ Nath as ngC (+) Refer oy applicatiqn dated 07 mMar

1 D00 and reminder dated May ' 000 (.) I am facing
financial hamship (.) My husband 5ri Hem Chandra Boreh
serving “und;ex um, Tezpur, as Gestetn e.r.v-()pé::atsr. and
expired on 11 Nov, ‘95 whileé on service (.) request.
oongider ny ¢zse and arrangement of appoﬁ'ltmm“t gy =on may
please be made at an early date,

84/« Sri Lgkheswari Debi,
o W/O. Late Hem Ch. Borsh,
Dated 2 Jum ' D00, vili, chagald chuburi,
. P.0. - Bihuguri, |
piste - gonitpur (assam.
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ddvocare

R B

annexape- VI (srs)-3.

From 3 gmt, &akhecwan Devi,
W/0. Late Hem Ch. Beorah,
vill. Chagali chuburi,
P.O-_,'- Bihujuri,
Diqt. - gonitpur (assam) .
To ¢ he scientific adviser to Raksha Mentri,
Minlstry of pefeaice,
G & D, Oxganisation,
New Delhi - 110011,

subject:= Request for the post of X LUC of sri Bipul
che Nath as oonpaezcionate appointment,

six,
Refermce my appldication dated 07 Mar [ 000, reminder
dt, 09 May * 000 and Fa;?c dated 21 Jun '2)00.

It is submitted that in spite of repeated sppeal/
reminders far.appcintmmt of ny son sri Bipul Ch. Nath,
neithéy; any reply nor sppointment order has s far been
received, |

Therefore, your honour is reduested kindly look into

 the matter sympathetically and do needful for appointment.,

Thanking you.
| Yours faithfully,
Dated : 18 aug. ! D00, . 8d/- 31;:@. Lgkheswari Debi.
Copy to 3= (sum. pakheswari Devi).

Director,

pefence Researnch :,aboratory,
pazur, $Plmara,

PaOs = DEKapjaon,

pist. gnitpur (Assam.
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ADNEXUEE = VII.

PO
rthe Director,

pefence Research yaboratory,
post Baj No. &

pPezpur (assan) .,

gubs- Apelisation for appointment on Compassionate ¢ mwd,

sir,

with due respsct I would like to state the following
few lines for your kind consideration.

1. My father late Hem Chandra porah, Junior Gestetnerx
Operator was an enployee of this f,aboratory and
expirxed. on 11 Nove 95 after pmlonged illness,

2. I have not othex sources of Income in my familyl* gfter
expired of my father. As a result I have been facing
financial hardship to run ay family.

3, My Bio-data is enclosed,

4. No Objection certificate fmom ny mother for gppoint-
” ment me on onmpassionate Gmund is als enclosed,

under these circumstances, I pray to you to appoint me
on mupassionate Gmund in a suitable post in this |
“r,;am:a‘ata!&.
thanking you,
Yours faithfully,
sd/= sri Bipul chandra yath.
(sxi Bipul chandra Nath),

5/0. Late Hem chandra porah,
vili. - Chagali chubuxi,

P.0« - Bihuguri,
Date 3 5.1. 2001, - bist. sonitpur, Assame
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Advocare.

1.

SHRI BIPUL CHANLRA NATH,
2. Father' s yame : Late Hem chandra Borah,
3, Pmt, Address, s Vill, - Chagoli chuburi,
P;O. - Bihaguri,
P. Se - Puthimari,
pist. - soni'tpuz:.
4, ypocal address s Do, |
5. Dateof Bisth i  2.10.69.
6, Caste s d. Q.C. {Nath) .
7. Educational gualification. - H S, S.t.C.Pass.
8. | EXperience 3 NOs |
9. Other qualification ; Typewriting, and N,C.C.pass-
10, R€eligion. : Hindudeam,
' pate - 5 .1, D01. signature,

BIO=LIATA.

Name in- full s

AnnX. Vile.
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annexure - viil sexies - 1,

o
pefaice Research g aboratory,
post Bag NO. 2,

rezpul (Assan) .

sub:  No oObjection certificate.

sir,

I smti, ;,akheswaxi Devi wife of'%;'ate Hem Chandra
moreh, Vill, - Chayalichuburi, p,0.- Bihuguri, Dist. -
sonitpur, assam, is haxeb_y nominate sgi pipul &mdna Nath,
my only son to appointment on oonpassionate G round to ycu:r:v

, i;abmx:atony on nmy beéhalf,

1 have no objection for his appointment at DRy,
Tezxpur (aAssan).
Thanking you,
Yours faithfully,
sri i;akheswaz:i Devi) «

Wwife of late Hem Chandra Borah
vill, - Chajalichuburi,
P.0. - Bihuguri,

pated - 5,1, 201, Dist. - gonitpur, assam,

Attas*~
ot

ddvocate. | i
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aAnnexure - VIII Srse =2

all assam Other Backward Classes' pssociation

{n rReejd/Remgnised socm-ﬁ,oanouuc Omanisation
" of OBC assan).

(Refs No. TAD/MISC/11%/13 dsted Dispur,
- the 3rd manch, 1976) . ,
SURJYRK:NTA BARUAH PATH:GAUHATI. '7810 22

sl. No. 20061  of 1985, Date - 3,10,85.

certified that ghri Bipul ch. wnath, son of
shri Hemchandra Nyath, of vill, chagoli chuburi under
pnlice station Tezpur, subdivision ‘rezg}u::, in the
district af‘sanitpur. assam, belongs to Nath (yogd)
caste/oommunity which is recognised as ¢ther Backward

Class/More other B ckward Class by the Govemment of assame

/ /

sd/- Illejible,
p resident/G eneral secretary,
all assam OBC association (geal)
{Autho riged) }.)1 ste President/gecretary

countersigned by - . (seal) .
peputy oommd ssioner/ (seal) _
sub-Dibigional Officer.

At oy

<a)y Ocuje,
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jonexure - VIII Srs. ‘3.

cffice No, D81, , { Photn),

poard of gecondaxy Bducation, assam, Guwahati,

ADLMIT. artmental
j L.gst chance,

Bip\il d'xahc"ina Nath, =on of Hem dxancixza Nath,
aei; M 68 No. 466 70 the High schonl ;:eavinq
certificate (Conpartmental) Examination, 1988 to
commence on Friday, the 18th nNovember,1988, His/H;&r
Date of Birth is .10.69. |

subjects for Examination., = E  GM
note g- Hours of Examination
’ ‘ ¥oming - From 9 a.me to 12 noon,

aftemoon - From 1,30 pee to 4,30 p.m,
1\4,3, - AnY slterations made in the entries on this admit
Card without the authority of 'the Board, renders the
eandidaﬁe liable to disqualification for sitting at
this 2% any subsequent Jimaminatiqn. .

S84/~ k.c,Deka.
contmller of gxaminations,

Board of geoopndary EBEducation
A Assam,
cowmtersigned Gauhatie .,

§d/- I1leyible,

officen-in-dm@;e. j
A t. L] CEL= A= aﬂﬁeo

(Office seal).
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ppnexuge - VIII Sre. 4

OFFICE OF THE PRINCIPAL,
TEZPUR GOVE. HeSe SCHOOL,

‘Pwmvisionsl certificate,

This is to certify that ghri Bipul chendra nNath
son of shrl Hem &mdra Nath, ‘Te'zpu::, gppeared in
He SeLoe G /COMpartmental Examination, 1988 thmough this
school as a Régulax/private candidate undex Roll M-68
NOe 266, He/she had passed in the v;:aéivision/ |
Conpartmental Rules, His/Her date of birth is 2,10.1969.

His/Her oonduct and characteyx have been good,
1 wigh him/her success in life,

sd/= Illegible,
Date - 24. 4,89, . Principal,
Govts H, 8 sSchonl,
pezpur
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annexure « VIII Srse e

Sle NO. 104102
Higher seoondary Bducation council,guwahati.

ADMIL Te
Bipul chandra Nath, son of sri Hem chandra Nath,
Roll 285 Noe. A-425 Reyistration no. 44133 year 1989-90,
7 the Higher secondary E;xaadnatiah. 199 2 commencing |
on_the 6th of March, 1992

MIL, - Elective Sijects.
alt.ing,
Notes-(a) subjects for As EoP. PSCILE)

~ pramination.
(k) Hours of ExXamination :
- Moming -~ From 9 a.me to 12 noon.
Aftemoon- From 1e 30 pome to 4430 pems

Isioﬂ;~ any altenaticn made in the entries o this admission
Card without the authority nf the Ccowcil renders the
candidate liable to disqualification for sitting at this
or any subsequent Examination,

' gd/~ 1llezible,

comtersigned. contmller of Examinations
89/~ lllegiblﬂé:g 2% A&sam Higher Seoondary Education
o rincipal e council, Guwahati-l,

(0ffice se.l).
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E}ﬂg&gﬁ - E;IS‘.sn
| office of the principal
i BIHAGURL HIGHER SECONIARY SCHOCL, Bihaguri,
sonitpur (assam),
" Pmvisional certificate,
Book N@o o gl. NQ. 808#

This_'is to certify that s;;j,/ﬂuz:imaﬁi Bipul Ch. nath
son/daughter of sri/i;ate Hem Cchandra yath, of wvillage
chagoli chuburi sppeared in the x-{.-s.i,.c;/la.s;s(.;.c.
(Humaxaities/cgnmezce) Examination 1992 thmugh this

- sdhool as a RegWlar/Private/Test, Private cyndidate
. under Ro1l 285 NO, A-42. He/she had passed in the
'\ III (Thind) Division. His/her date of birth iz ae...
" His/Hexr oonduct nd character have been gond,
| sd/= I1leyible,
R 23' ‘7.92'
‘ pihaguri H, 5, school,
pihaguri,

Seal, seal.

Attostad
~

Advocate.
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aphexure « VIII - sxlé, 10.

70 WHOM IT MAY CONCERN,

This is to certify that ghri pipul chandra
nath was a student of this pihaguzd Higher seoondary
Schools He vas an NCC authority from time to time
during the tenure of his cadetship.

He was honest, sincere, pains staking,

vell-disciplined and a Cadet of amiable disposition.

1 wigh him all s‘uécess in life,

sd/- 11llegible,

i/c.
' 1,887,
. 3rd Offijﬂefl'h RCC

aihag;qri He S, School.,

. P.0, = Bihaguri.
S@al. ‘ Sea.lc

T
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I TIE MATTER OFF:
. hd
LL

l!

Written ct e*eﬂt SUDJlLtPQ

s
. ' by the spaqﬂeqts. 1

"

The respandents beg to submit wrlftpi staterent

as follows i= ~ |

1. That with regard to paras- 1,2,3,4 1,402 and L3
| )

s . " 4
th@ respond@nts beg to @ifer ne cemments.

2. That with regard tO paras =hebykeS,heb, a7y bofly

it

3
1

4¢9, 410 and L.11, the respo | nts beg to s@ate that

L}
ot eoieabien on S
First application en cerpassionate graund eppeilntment

bl
1

Lp]
W
(@]
[©]
e
<
w
oy
5

from Lakheswari Devi WO Late i.C. Bara for

e

i
t

her sen bipul Ch. Natﬁvﬁu.12.95 but the anpll atisn was |

Yy

. ) . ) . . . i ”'v-——d
incaomplate. :

"
) I
— e r————— b

H

‘ e . .
-Subsequently in several dates sther documsnts like
;
’ o
qualifications, biedata,successisn certificate, affidavit,
> S

land revenuwie(2.48 kathas) receipts,08C cer L flvate,

7

!

contd. .. B/ 2

/
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Fmplayment Bickange registratien card mark skeet of

HSLC pass etc were received.

* Diceased 1,02 Zara left behind wife and ene san
(adult uwnemplayed)- tetal 2 Nas (certificate issued by

DC S@ﬁitpur en 27+3.97)

x Lekheswari Devi @1 1.3.2000 represented ker case tg

SA te AM copy received by this office sm 15.3.2000.

#® In the cantext #f ker representation DOP cammunicated

Directar DRL 2a 92.95.,2000(received #1 17.5.2000) te
ferwerd details #f the case.
" Rerinder frem L.Devi t® SA te RMsm 18 Aug12000, capy

_received by Directer sn 22.8.2000.

dsipul Hath was called fer typing test.

®
* Reminder received from DOP regerding nan reply letter
étd.ﬁ7.5.2000.

* Reminder L.Devi t® SA te 4l on 16.10;2000 COPYy XREBX NI

received by DEL @1 19.10.2000.

Five applicatisn received from L.Devi ®1 15.1.2001

ek Verific:.tion 8f schweel certificate im respect of

gipul Ca. Natlk was sent to» Inspectser sf‘séhasl ®n 27.6.2001

* Verificoatien was cenfirmed by Inspectér of School

80 5¢7.2001
contdees o5/ 3
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Applicetion fer sppeintseat on campassiznate greund

was nat ferwarded to H.Q.

It is pertinent t® submit ker the Govt.of Indidrs

Agscisian 2n csipassionate appointment as falldws i~

% 5% of DR vacincies £9r eacia psest can be Isrwarded

. -

9n cdipassionate appdintrent previded.

=

2 The incame 2f the'family should be belsw paverty

line i.e. is. 1767 PM for 5(iFive) members i.e.(353.44 x 5)

/ 3e No carry feyrwerd of cases beyend 1 (One) year,

Present cige.

1. = Ne vacdncy fer DR for csnsideratien.

2. Inceme of the family(2 Nes) i.e. pension during the

year of co:mencement af pensisn is peasi2n k.535 +(DA 1480

791.80 = 1326.80 Jwhish is muck abeve the peverty line

——

(353.44 x2 = 706.88) hence does net fall within the

—

merit for consideratisn.

“— ————

3. The case cannet be lingered any mere because nNd carry

ferward has veen prescribed beyond 1 year.

VERIFICATION + easo
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I, Shri J?}bff?(hvham. vr> pregently
warsing as Tethnien &#ﬂibt "g be duly

autharised and campetent t® sign this verificatisn, do
hereby selemaly affirn and declare thwzt the staterent
mede in the paras {are
true ts By knswledge ahd belief, these made in paras

&re true te ny inforzatisn
derived therefrem and rest are my kumble submission, I

have net suppressed any patetial facts.

fnd I sing this verificatien sa this th day
of 1 2002,

@% (A~k~ Bim)

- DECLARANT,

g vt o Tt s e e st



